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     O  R  D  E  R 

 

03.07.2019 -  Learned counsel appearing on behalf of the Appellant and Mr. 

Madhusudhan Rao, learned counsel on behalf of the Respondent –‘Resolution 

Professional’ both submit that ‘Information Memorandum’ was prepared on 25th 

August, 2018 and time was  lost in renewal of mining leases.    In the absence of 

renewal by the Government of Telangana, therefore, it was not reflected in the 

‘Information Memorandum’ which could not generate any ‘Resolution Plan’.  

During the pendency of the ‘Corporate Insolvency Resolution Process’, the mine 

lease  has  been  renewed  on 8th January,  2019  pursuant  to  which  new 
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‘Information Memorandum’ is to be prepared as it amounts to additional assets 

of the ‘Corporate Debtor’.    Therefore, certain time should be excluded for 

counting the period of 180 days or 270 days of the ‘Corporate Insolvency 

Resolution Process’ for proper Resolution.   

 Learned counsel for the Appellant sought permission to file additional 

affidavit giving details of the debt and enclose a copy of the renewal of lease 

issued by ‘State of Telangana’ in favour of the ‘Corporate Debtor’.  The affidavit 

should be filed by 5th July, 2019. 

 Post the case for ‘orders’ on 9th July, 2019. 

 Meanwhile, the Adjudicating Authority will not pass any order of 

liquidation. 
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